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PER HOM'BLE M. 3CQPLZL KRISHMA, MEMZER (J).

applizant Wanhey, in this application u/s 19 of the

Administrative Tribunals Aect, 1985, hzs prayed for in-lusion
¢ X

of hiz name in the Live Register in accordance with his seniority.

Hz h2z zls> prayed that the respondents be dirccted to engage
2
him %nd provide work whensver it is available, as per his

seniority.

2. We have heard the learned counzel for the applicant.
3. The learnzd counsel for the applizant during the zourse

of his arguments did not press this application on merits and

the sare 13 therefore dismissed at the: stage ~f admission.
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